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U69 Tucomes

o3 August 1858 to the 1st July 1860,
i of *the amount of Stamp Duty
Plaiy ton the claims or petitions of
Bllitgl —and a statement of regular
0\-‘, and appeals instituted in the
s tler zm’d North-Western Provinces
a-’\‘ide]?] F residency of Bengal, to set
ties ecisions of the Revenue.authon-
the )n Cﬂstjs of the nature mentioned in
_alsl'el’edlng statement from 18t August
gy to lst_‘July 1859, and of the
Petit'nt of Stamp Duty paid on the
ol O3 of plaint or appeal—under the

0W1‘ng heads :—
- Suits for the delivery of pottahs
i Ubaolyuts, or for the determina-
of the rates of rent at which such

szf?dhs or kuboolyuts are to be deli-

theg.in%uits for damages on account of

8utho,sgal exaction of rent, or of any un-
T IZed' cess or 1mpost, or on account
‘¢ refusal of receipts for rent paid,
v cznti}ccount of the extortion of rent
4 . nement or other duress.
of ;er(;tompluints of gxcessive demand
of rors”? and all claims to abatement
ng.
acc(;u:\lltlits for arrcars of rent due on
]akhim' of land either }clxerajeg or
of Imst']" Oor on account of any rights
the lik(l:lage, forest rights, fisheries, or

5. Y

Qel";mbllllts to eject any ryot or to can-
pnymé‘;‘t@&&}e on account of the non-
Clng op of arrears of rent, or on ac-
: & hreach of the conditions of
tia] 1000|\t1':19t by which a ryot may be
ial]o to ejectment or a lease may bo
6. o be cancelled.

p°ﬂ-%e.~;-itgts to recover tlxq occupancy or
tom | | " of any land, farm, or tenure
hag 1 1¢h & ryot, farmer, or tenant
Villegally cjected by the person
%o receive rent of the same.

of fle“‘ts ariging out of the exercise
zemin(]ag““’er of distraint cqnferred on
tnd 3y 1%'1"(.1 others b).' Sections CX11
Ry ot of Act X of 1859, or out of
®Xeroig done under color of the

& of the said power.

ag“instutllts- by zemindars and o_thers'
Sucl, el]en' agents, or the sureties of
“Ce(,um_%_ \ts, for moncy, papers, or

. oeey
entltled

Vatg, A Pplications for ejectment of culti-
» Hlners, &e , by zemindars,
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10. Application to dispossess grantees
of land exempt from revenue.

11. Amount of Stamp Duty paid on
the claims or petitions of plaint in the
foregoing cases.

12. Appeals from decisions passed in
the furegoing cases.

13. Anwount of Stamp Duty paid on
petitions of appeal.

In making the motion, he (Mvr.
Harington) said that the information
returns which he now a ked for would
supply, would show t» some extent, not
only how Act X of 1859 (Mr. Currie’s
Act) had worked generally, but also
what had been its effect on the Stamp
Revenues.

Agreed to.

Mzr. HARINGTON then moved
that Mr. Wilson be requested to take
the above Message to the Governor-
General in Council.

Agreed to.

The Council adjourned at half
past 10 o’clock on the Motion of Sir
Bartle Frere, till to-morrow morning, at
7 o'clock,

Tuesday Morning, June 26, 1860.

PRESENT :

The Hon'ble the Chief Justice, Vice-President,
in the Chair,

Hon'ble Sir H. B. E. | H. Forbes, Esq.,

Frere, A. Sconce, Esq.,
Right Hon’ble J. Wil- and

gon, Hou'ble Sir M. IL.
H. B. Harington, Esq., Wells,

a

INCOME TAX. .

The Order of the Day being read for
the adjourned Committee of the whole
Council on the Bill *for imposing Du-
ties on profits arising from Property,
Professions, Trades, and Offices,” the
Council resolved itself into a Committee
for the further consideration of the Bill.

A verbal amendment wus made in
Section 11 on tho motion of My,
Harington.

Sections VII to XVI were passed as
they stood.
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Section XVII was passed after a
trifling amendment,

Nection X VIII was passed as it stood.

Sections XIX and XX were severally
passed after a verbal amendment.

Sections XXT and XXII were passed
as they stood.

Rection XXIII was passed after
amendment.

Sections XXIV and XXV were
passed as they stood.

Section XX VI was passed after the
substitution of the word “salaries” for
the word “stipends” in the third line,
and, en Mr. - Harington’s Motion, the
Clerk of the Council was authorized to
make a similar alteration throughout
vhe Bill.

Sections XXVII and XXVIII were
passed after verbal amendments,

Sections XXIX to XL were passed as
they stood.

Seetion XLT was passed with the
addition of the following words, on the
motion of Sir Mordaunt Wells : —

“ No person being required to deliver a list
of lodgers, inmates, or other persons aforesaid,
shall be liablo to the penalties hereinafter men-
tioned, or either of them, for auny omission of
the name or residence of any person in his ser-
vice or employ and not resident in his dwelling
house, if it shall appear that such person is
entitled to be exempted from the payment of
all and every the duties hereby imposed.

Sections XLII to LIV were passed
as they stood.

Scetion L'V was passed after verbal
amendments,

Nections LVI to LXXII were passed
as they stood.

Section LXXTII was passed after a
verbal amendment.

Sections LXXIV and LXXV were
passed as they stood.

Section LXXV1 was passed after a
verbal amendment.

Sections LXXVII to LXXXVI
were passed as_they stood.

Sections LXXXVIILand LXXXVIII
were passed alter t-ifling amendments,

Sections LXXXIX to XCII were
passed as they «tood.
*¥8ection XCIIT was passed after a
verba! amendment,

Sections XCIV and XCV were
passed as they stood.

Section XCVI eontained the Ru'e?
for asseesing and charging the duti®
under 8chedule 1. q

Rules 1 to 3 were passed as they sto0™

Rules 4 and 5 were passed &
amendments.

Rule 6 provided as fo'lows .—

“In estimating such rents and profits, d?llll;
gross amount received during the prece
year shall be fully stated ; but if the P"”’u
receiving the same be himself liable t0 P¥?
in respect of the suidland, any rent tot“"_“
superior landlord, he shall statc in his ré%
the amount of such rent, and the namne ¢ 11 be

o it i ; ha
person to whom it is payable, and he SW°

charged with the said duties on his nebf ho
and profits after deducting the amount 0] oud
rent 8o payable by him to such guperiol
lord.”

After a verbal amendment, which
was carried in line 1, . o

Mz, WILSON said that this 3‘;
tion had already been much e
¢d, but might still very profitably In
the subject for further diecu-st'?: .
Eupland the tax fell on the 0‘}"‘“’ )
who d-ducted the Income Tax 11 P:tlg
ing the landtord, who agan _dt’duc -
it in paying charges on his e”'%l.y
There if any persons in the catf‘ga(
bad a elaim for exemption, they n]‘icll
it to the Brard of Revenue, ¥ lthf’
could consider the whole care ©f r6
claimant. It might be that, 111', o1l
peet of his share of the inc:me tll‘mn
the estate, ho might receive 1088  tho
£100, and might not be linble t”th"r
Income Tax, but he might as 10 ¢
sources of income, and so might pa‘;l,
perly be charged in respeet O Ty
This was the simple plan. 1 th
India it was not proposed to leVY.eiv_

tax on the ryot, but the person ":]" 18
ing the rent should pay, and ghemighb

in paying any other landlor ue
deduct the amount of incrme mT‘eV‘“
on that landlord’s share. This T"tl i
the Government of all diﬁlcul’e};bla
discovering the proportions cha’&® 1o
to each person. It left tho%® abrer
were concerned to settle the M
among themselyes, and if any ‘;,ount
them received less than the w,)u]d
chorgeable with Tncome Tax, B
apply for a refund of any
that had been charged - to him
under-tenaut,
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oIz, SCONCE suid, that he feared
S plan was not adapted to Bengal.
N't‘;".‘n might receive the rent in the
afte Instance from the cultivators, but
) T that it would probably be distri-
o ed 'mto many shares, between the
of Tecipient and the zemindar, many
lim-'them having incomes below the
e ‘tof the Bill, Such cases in this
m‘l‘:‘ry would be very numerous. The
ex paid by the cultivators might
ced 200 Rupees a year, but the
i ola might be proved to be enjoyed
Mortions below 200 Rs., so that none
16 receivers would be liable to the
To tax the first receiver in such
n would often be & great hardship,
Would lead to great confusion and
goyance,
he tth MORDAUNT WELLS said,
b t}‘:uﬂht' the arrangement suggested
tho i Right Honorable gentleman
th nly safe one. The danger was
nnmeesmtes would be divided by be-
eva,.;;e transactions for the purpose of
§ “ulr(;g the Act, and some one person
fipgt < therefore be held liable in the
Wstance,
% HARINGTON said, he agreed
{on{l)‘ally in the objection taken by the
‘ﬂtem?ble Member for Bengal to any
The .00 of the mnature suggested.
HOnn"“dey proposed by the hight
Mgt It'ﬂble. gent'leman, namely the
Mg, "CIalm.refunds, would ivolve
Might | ordship on  claimants who
t““"eg "ﬂva to travel eonsiderable dis-
When t}? the Government Offices, and
B"bjectadey got there might often be
Wou] to great delay and expense.
exty, 4 also throw a great deal of
m *‘BOr on the Collectors,
B e ARTLE FRERE said that,
Woulg \Nderstond, the plan proposed
Wit), t]\enab]_e the Government to deal
nq ¢ 1i§ registered receiver of the rents,
My gvguld be the simplest course.
be g SCONCE said, it would not
Dbay “n({eglsterod zemindar who should
llonomlfr the proposal of the Right
Who 1‘{ gentleman, but the tenant
f"ﬂn, Win the receipt of the rents
thag :? enltivators. Ile Dbelieved
¢ course proposed would be

tax,
Chreq

Beng
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absolutely intolerable. At any rate, he
thou ht it should not be adopted
without further consideration.

Tur CHAIRMAN said, he had
no difficulty ia his own mind,
but would consent to an adjournin nt
if it were wished by others. The
question was, whether a man receiving
rents and having charges on his in.
come should pay the whole Income Tax
and deduet from others to whom he
had to pay over parts of their rents,
their proportions of the tax, or should
pay only for his net share and leave
others to pav theirs, He would put
two cases. [First, suppose a man paying
a jumma of Kupees 500, letting to A
for Rupees 1,000, who let to B for
Rnpees 2,000, who let to C for Ru-
pees 4,000. In that case, if C were
to realise Rupees 4,000 rent, he could
pay the Income Tax without difli-
culty, and then in paying B his- Ru-
pees 2,000, he could deduct the tax
on that, and B could pay over his
Rupees 1,000, dedueting the tax on
that. The other case was this, Sup.
pose a jumma of Rupees 150, the estate
let for Rupees 300 to B, and by him
to C for Rupees 450. Here none of
the receivers would have a clear profit
from that source of Rupees 200, but
still it would be right that the tax
should be charged on the Rupees
450, and be deducted as each
receiver paid over to the next man,
for each «f them could claim a refund,
and when he did so, he would be lisble
to examination as to his other sources
of income, which probably might make
up his income to Rupees 200. But
he doubted if there were many cases
such as he had last supposed.

It was eventually agreed to post-
pone the consideration of this and the
two following rules.

Rules 9 to 23 were passed as they
stocd.

The further consideration of the
Bill was then postponed, and the
Couneil resumed its sitting.

The Conncil adjourned at 10 o’clock
on the Motion of Sir Bartle Frere,
till to-morrow morning, at 7 o’clock.





